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. Tribunal, Principal BenchCentral Adwini-jtrac
0.A.No.2216/92

H„„.ble Urs. Laksh.i S»a.inathan,
Hon'ble Shri R.K.Ahooja, Member(A)

Ne, Delhi, this Jlth day of April, 1997
Dr. Jagdish Kumar Arora
Coninr Tech. Assistant ^fs l.B.Centre for Bio-Che.icals
S;ii Road
Hear lublee Hall Applicant

c L H I - 110 007.

(By Shri Surinder Singh, Advocate)
Vs.

"councilo?"crentific SIndustrial Research
Rafi Marg
New Delhi.

Dr. A.P.loshi

c!s!l!R!^cS^ '̂for Bio-chemicals
Mall Road
Near Jublee Hall Respondents
Delhi - 110 007.

(By Shri N.S.Mehta, Advocate)
0 R D E RCOran

Hon'ble Mrs. Uksh.i Seaninathan, Me»ber(J)
the learned counsel for the parties.

learned counsel for the respondents subnits that a Fax
message dated 23.4.1997 has been received by hi« fro. the
tespondents. The relevant paragraph of the Fay Hessage
is as follows;

-In view of " '̂'ftSaJ vof faf ImtruJJ
the approval of the 1- • ' ^ sta'te.ent before the
Shri N.S.Hehta, 2 j k ^rora »ill b-e—revieuedTribunal . that the case of^0-lfj';;„,^tle as per the
5?e"ribed rules and accordingly the case be disposed o
by the Tribunal."

j. vie« of the above .essage the learned counsel
for the respondents sub.its that the case .ay be disposed
of, leaving it open to the respondents to revie. the
selection process in accordance .ith Rules.
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3. Learned counsel for the applicant has no

objection to this. however, he submits that the

Assessment Committee should act fairly and without

prejudice to the fact that the applicant had approached

this Tribunal.

4. ifile have considered the above submissions. We

have no reason to believe that the respondents will not

act fairly in the matter of Selection strictly in

accordance with the relevant Rules and merits of the

case.

5. In the light of the above, this OA is disposed of

taking into account the facts stated in Fax Message

dated 23.4.1997. No order as to costs.

(F.jL.Al^
fT^A)
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(SMT. LAKSIiMI CWAHINATHAM)
MEMBER(J)


